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Centra! Administrative iribunai

Pnncipa! Bench, Nt-v^/Deini

O.A.Nos.bioA & bbb OT iKJ'Jii

Wednesday, tins the 1/ uay ut ivoverfsoer

Hon ble Shri Justice V. S. Aggarwai, Chairman
Hon'ble Shri S. K. Naik, MemDer 5A)

nA-h35A/2004

Constable Harpa! Singh 701/Nw
S/q Shri FsteAv Singh
R/o Qtr. No.t3^
Police Coiony Mode! To^vn
Deihi

nA-B56./2QQ4

Constable Kartar Chand
S/o Shri Sadhu Ram
R/oQtr.No.99
Police Coiony, Ashok Vihar
Deihi .Applicants

(By Advocate: Sliri Sachin Chauhan)
Versus

1 union of india through
Secretary, Pvlinistry of Home Mairs
North 0uck, New Delhi

2 Additional DCP
Noiih West District, Delhi

3. Jant Commissioner of Police
Northem Range, Delhi

(By Advocate; Shn Ajesn Luthsa)

ORDER (ORAL)

Justice V. S. Aggarwai

By this coninion order, we propose to dispose of trie i./o ong.iial
applications !OAs 535A and 666 of 2004: This is for the reason that ti^e
applicants were tiie co-delinquents in tire departmentai proceedincs initiated
against iiiem. Tiiarcfore, acommon order can be passed.

I - ^

..Respondents
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5. By virtue of me presen! apDlications. Siie above-said oraers ana tne
rsDO!- of the inquiry officer are being assaueu.

7. i^eedless lo 3,«e (na, me appi,c.t;ons are neing ion^ose:; sy ne
respondents.

„ . counsel for appi.cants urged certain facts on the ,.er.ts of the
we are not expressing ourseives on the same But we :aKe up .,e
me applicants contending that the report of rhe inauiiy offic.-

;:nnd,cate as to v^ioi, part of tne charge is proved. Unfortunateiy, ,nis ,a.
not even noticed by the discipiinaiv authonty. v^ioh accepted ine sa.u

repon.

9« we have already reproduced above the operative part of tne report of
„.ui,V officer. ™e inqui^ officer, as already referred to above, had

, charqe. This pertained to the fact tnat the applicants were ooing
i.::,j;,ecKinq of the vehicies near LoKesh Cinema Mangtoi on RohiaK Roau

.niaf.de'intention and ulterior moth/e. The reproduced portion o tn-
of .he inquiry officer speaKs volume because certain findings nau been

; ..Vat' 'uitiiLeW, he concluded that the charge is part, proved. We are
:::Toss to understand as to .^ich part of the charge has been sra eo »

been proved and >^rich is no. proved, it is too vague and inderinue
finding. sA^ich has been accepted i>y the discipiinaiv aut„or.y.

-0 Av«rd of caution oniy may be added, it is Iroped that v..le maRing a
„„ort 'a specific finding should be arrived at and the discpiinaiv aurnor. .
;':o';KPected simultaneously to look into tnis fact rather than accepung .ne
same as presented.

«tn these obsavstions, we quash tn^ .mpugned orders and direct:

,( aporopriate, the aiscipSnary autnority may direct me
,„qui:y offlc- 10 submit a fres. report and thereafter lumie,
D"oceen:nQH may oe taken in the matter.
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b) Consequeniiai benefiis shoiiid accrue to the appiicanis and be

Qiven preferably within three months of the receipt of a certified

copy of the present order; and

c) Nothing said herein should be taken as any expression on tne

other facts.

( S. K. 1®)
Member (A)

/suniiy
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( V. S. Aggarwai)
Chairman
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